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PAPERS LAID ON THE TABLE
Notification of the Ministry of Home
Affairs publishing the Central Indus-
trial Security Force (Second Amend-

ment) Rules, 1985

THE MINISTER OF STATE IN
THE DEPARTMENT OF INTERNAL

SECURITY (SHRI ARUN NEHRU):
Sir, T beg to lay on the Table under
sub-section (3) of section 22 of the
Central Industrial Security Force Act
196®, a copy (in English and Hindi)
of the Ministry of Home Affairs, Not-
ification G. S. R. No. 789, dated the
24th  August, 1985, publishing the
Central  Industrial  security  Force
(Second Amendment) Rules, 1985.

[Placed in Library. See No. LT-
1544/85]

Notification of the Ministry of Finance-
under th, Narcotic Drugs and Psy-
chotropic Substances Act. 1985

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP
SINGH): Sir, 1 beg to lay on the
Table a copy each (in English and
Hindi) of the following Notification
of the Ministry of Finance (Depart-
ment of Revanue), under section 77
to the Narcotic Drugs and Psychotro-
pic Substances Act, 1985: —

(1) S. O. No. 1825 (E), dated the
14th November, 1985, specifying
the small quantity under section
27 (1) of the Narcotic Drug, and
Psychotropic Substances Act, 1985.

(ii)) S. O. No. 826(E), dated the
14th  November, 1985, declaring
certain narcotic substance; and pre-
paration to be manufactured drugs
under section 2(xi) (b) of the
Narcotic Drugs and Psychotropic
Substances Act, 1985.

@iii) S. O. No. 827(E), dated the
14th  November, 1985, partially
modifying Notification No. 825(E),
dated the 14th November, 1985 and
specifying 'small quantity' in rela-
tion to certain narcotic drugs.

(iv) G. S. R. No. 837(E), dated
the 14th November, 1985, publish®



